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(c) what are the reasons for the
decling in consumption; ang

(d) whether the decline in cotton
consumption ig leading to decline in
production also?

THE MINISTER OF STATE OF
THE MINISTRY OF TEXTILES
(SHRI KHURSHID ALAM KHAN):
(a) and (b) No, Sir. The consumption
of cotton in the country has been
marginally increasing. The figureg
of consumption in the country are
84.71, 91,15 and 91.65 lakh bales dur-
ing 1983-84, 1984-85 and 1985-86 res-
pectively.

(¢) and (d) Do not arise.

Unskilleg Indian Labourers in Middle
East

1939. SHRI SUBAS MOHANTY:
Will the Minister of LABOUR be
pleased to state:

(a) the number of unskilled Indian
labourers at present working in the
Middle-East countries including the
names of guch countries;

{b) the pmeasures proposed to be
taken by Government to safeguard
the interests of such workers gand
the Indian contracting firms; and

{¢) the gssistance rendereq by the
Indian Embassies in these countries

to safeguard their interests?

THE MINISTER OF STATE OF

THE MINISTRY OF LABOUR (SHRI

P. A, SANGMA): (a) About 4 lakh
Unskilled Indian labourers are work-

ing in the following Middle-Fast
countries:— )
Kuwait, Saudi-Arabia, TUAE;

Oman, Bahrain, Qatar, Iraq, Libya,
ete,

(b) Recruitment is regulateq thr-
ocugh registered recruiting agencies
and employment contracts are duly
attested.
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(c) The Indian FEmbassiegs abroad
take up the grievances of Indian
workers with the local employers,
Labour Courts and the local Govern-
ments. :

Amount due under ESIS in Orissa

1940. SHRI SUBAS MOIMANTY:
Will the Minister of LABQUR be
pleased to. state:

(a) the total amount due to the
workers in Orissa on account of Emp-
loyeeg State Insurance Scheme:

(b) the steps taken fo recover the
arrears from the companieg for pay-
ment to the workers; and

{(c) the reasons for delay in mak-
ing payment fp the workers?

THE MINISTER OF STATE OF
THE MINISTRY OF LABOUR (SHRI
P. A, SANGMA): (a) The insured
persons under the ESI Scheme are
entitled to cash benefits in the con-
tingencies of sickness, maternity and
employment injury. The amount due
to the workers in the above men-
tioned contingencies are paid to them
ag ang when their claims are fina-
lised. The question of total amount
due to the workers does not there-
fore arise;

(b) The payment to the workers
is not dependent op recovery of arr-
ears from the employers. The ESI
suthorities are, however, taking the
following steps for realisation of the
outstanding dues from the defaulting
establishments:—

(1) Revenue  recdoviery  certi-
ficates are being issued under Sec-
tion 45B of the ESI Act:

(2) Prosecution caseg are being
filed under section 85 of the ESI
Act;

(3) Complaint; are being filed
with the Police authorities under
section 406/409 IPC for non-psyment
of employees’ share of contribu-
tion deducted from the wages of
thr employees;
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(4) Damages are being levied
for belated payments under gection
85B of the ESI Act.

(c) The delays in settlement of the
claimg of the workers are mainly due
to following reasons:—

(1) Defects in the claims;

(2) Delays in investigation of the
cases of emvloyment injury/exami-
nation of caseg of employment in-
jury/Examination of ceses by the
Medical Boards;

(3) Non-receipt of contributory
record from the employers, which
is necessary for determining the
eligibility and the rate of benefit.

Beedi Workers

1941 SHRIMATI ELA RAMESH
BHATT: Will the Minister of LABOUR
be pleased to state:

(a) what iy the State-wise num-
ber of women and men beedi wor-
kers in India;

(b) out of the total peedi workers
how many women beedi workers

Name of S:ate
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have reccived Identity Cards and

Maternity Benefit in the country;

(c) how many beedi workers
(Male[Female) have received the
Provident Fund after the latest Sup-
reme Court’s Order to that effect;

(d) whether Government are aw-
are of the contract system and sale-
purchase system adopted by the emp-
loyers to evade legal gbligations, if
so, what stepg are being taken by
Government in this regard;

(e) whether Government arp thin-
king of fixing a national minimum
wage for the beedi workers of all the
State if so, by when it is likely to
come into force; and

(1) whether Government are aw-
are that the heedi woarkers’ coopera-
tive promoted by lhis Ministry are
facing serious problem in the matter
of sales: if so, what steps are heing
taken to solve their problemo?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR (SHRI
P. A. SANGMA): (a) The following is
the total number of Beedi Workers
(men and women) in the various
States. No separate figures for men
and women are available:

(in lakhs)

s

Number of Bsedi
Warkers

1. Andhra Pradesh ) . 250

2. Bihar 3-5)

3. Gujarat 050
4. Xarnatka 3-00

5. Kerala . . . . . 1-50

6. Madhya Pradssh . . . . 5:65

7. Maharashtra . . 2-50

8. Orissa . . 1-60

9. Rajasthan . 1.-00
10. Tamil Nadu . 200
11. Uttar Pradesh » . . 4-59
12. West Bangal, Assam, Tripura and Meghzlaya 4-50
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